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ORDER
PER BENCH

Common facts and similar grounds arise in all the above captioned
appeals of the assessee; therefore, these appeals were heard together and are

being disposed off by this common order.

2. These appeals of the assessees for the different Assessment Years (‘AYs))
are directed against orders of Ld. Commissioner of Income Tax (Appeals)-25,
New Delhi [‘CIT(A)’]. We are taking the ITA No. 6195/Del/2024 of AY 2010-11

and the ITA No. 6179/Del/2024, AY 2011-12 as lead cases.

3. Vide various grounds; the substantive core issue raised in all the above-
mentioned appeals is the validity of assessment orders passed under section
153A of the Income Tax Act, 1961 (‘Act’) without mentioning valid Document
Identification Number ('DIN') thereon.

Alankit Assignments Ltd. ITA No, 6195/DEL/2024 AY 2010-11:

4. The relevant facts required for the present appeal for AY 2010-11 are
that it arises from the order dated 23.01.2024 passed under section 154 of the
Act by the Assessing Officer, pursuant to the rectification application filed by
the assessee against the assessment order dated 24.05.2022 passed under
section 153A of the Act. The appeal filed before the Ld. CIT(A) against the said
order passed under section 154 of the Act was dismissed vide impugned order

dated 12.12.2024.
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S. At the outset, the Ld. Counsel submitted that the assessee’s captioned
quantum appeal (arisen against the assessment order passed under section
153A of the Act) filed before the Ld. CIT(A), wherein several grounds
challenging the legality of the additions as well as the merits thereof were
taken. The Ld. CIT(A) had decided the assessee’s quantum appeal of AY 2010-
11 in favour of the assessee by quashing the assessment proceedings initiated
under section 153A on the ground of limitation and the assessee had not
challenged the said order of the Ld. CIT(A) before the Tribunal. The Ld. Counsel
therefore, further submitted that the assessee did not wish to press the
present appeal in order to avoid multiplicity of appeals and thus, prayed for
withdrawal of the present appeal as not-pressed with liberty to revive the said

appeal in case the same would be required/advised so.

Alankit Assignments Ltd. ITA No, 6179/DEL/2024 AY 2011-12

6. The relevant facts required for the present appeal for AY 2011-12 are
that it arises from the order dated 23.01.2024 passed under section 154 of the
Act by the Assessing Officer, pursuant to the rectification application filed by
the assessee against the assessment order dated 24.05.2022 passed under
section 153A of the Act. The appeal filed before the Ld. CIT(A) against the said
order passed under section 154 of the Act was dismissed vide impugned order

dated 12.12.2024.

7. At the outset, the Ld. Counsel submitted that the assessee’s captioned
quantum appeal (arisen against the assessment order passed under section

153A of the Act) filed before the CIT(A), wherein several grounds challenging
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the legality of the additions as well as the merits thereof were taken. The Ld.
CIT(A) had decided the assessee’s quantum appeal of AY 2011-12 against the
assessee and the assessee had challenged such appellate order before the
Tribunal raising grounds similar to those of the present appeal. Thus, the
issues involved in the present appeal were claimed pending for adjudication
before the Tribunal. The Ld. Counsel therefore, submitted that the assessee
did not wish to press the present appeal in order to avoid multiplicity of
appeals and thus, prayed for withdrawal of the present appeal as not-pressed
with liberty to revive the said appeal in case the same would be

required /advised so.

8. We have heard both parties and have perused material available on
records. Vide applications dated 12.08.2025 filed before us today, the assessee
wants to withdraw appeals; ITA No. 6195/Del/2024 of AY 2010-11 and ITA
No. 6179/Del/2024 of AY 2011-12, which are self-explanatory. The Ld. CIT-
DR has no objection to withdrawal of these appeals. Accordingly, these appeals
are dismissed as withdrawn. Liberty is granted to the assessee to revive its

appeals in accordance with the law and Tribunal Rules.

9. In view of the above, these appeals of the assessee; ITA No.
6195/Del/2024 of AY 2010-11 and the ITA No. 6179/Del/2024, AY 2011-12

stand dismissed as withdrawn.
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Remaining captioned Appeals:
10. The above finding shall apply mutatis mutandis in all the above-
mentioned cases of assessees of the respective AYs. Accordingly, all the above

captioned appeals are dismissed as withdrawn.

11. In the result, all the assessees’ appeals of the above mentioned AYs are
dismissed as withdrawn with liberty to revive these appeals in accordance with
the law and Tribunal Rules.

Order pronounced in open Court on 13t August, 2025

Sd/- sd/-
(C. N. PRASAD) (AVDHESH KUMAR MISHRA)
JUDICIAL MEMBER ACCOUNTANT MEMBER
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